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1521297 Heard Nr.S.Sharma learned counsel
. appoaring cn behalf of the applicant. H
. subaits thctviolating o=t tho proccdure
_ » -%he respondent No.2 is coing to appoint
fc‘: ‘, 1:., : -  othor person from outside(Morigeon Diot
Coo o oy Y vho did not appear in the uvritten L8
de o+ B ) #acordingly, lireS.Sharma subaits that
g() . i,; 4/}«'355 342'7 J this is cot parmissible under the rulec
ated . f Hoard Mr.heK.Choudhury, learned AdC
%"f gf;i;‘;;’"@ C.G.S.CoHe submits that at present ho ¥
ﬁ/’ l - no instruction. HMr.Choudhury shall take
h necessary instructionm in this regard
v uithin 3 weeks. Till then thoe responda
“/@ 5\031/ No.2 shall not make any appointnent.
w { ) List it on 6=1-98 for NAc¢aission.
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- 22.1.98. There is no represen'*‘t;ition‘. For th
) el ce “/O'“‘éy Seave) enc'is of justice 2 weecks further time
=i and )grantg\d.
S=stvr e ree podS ang R List on 9.2.98 for written stateme
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. : . Qm2=98 . , On the prayer of learned counsel

' » : for the parties case is adjourned till
C . ' IQ ' /é ' 18.2.,98,
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’V . l , L 18.2.98 On the prayer of- the. learnec
. o ' counsel for the parties this case ic

’25(Li%. ' . .« .adjourned till 26.2.98.Rs
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Notes of the Registry Date Order of the Tribunal .
16.3,98 Heard counsel of both sides.

) Hearing concluded. Order pronounced in
w-. . the open Court, kept in separate sheet
C‘W %/Z/ }..,97..,&’ ‘The application is dismis:;ed.
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